
4 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
BLORE BENCH 

Second Floor 9  
Commercial Complex, 

Indira nagar, 
Bangalore-38. 

Dated: 21JAN1994 

PPLICTION NO(s) 846 	1993. 

PPL 	 v/s. Ea?oNDLNseSr.D1V1si0nEl  F1ëchanic2l 
ncineer,;.Reilway,Hubli & Other. 

TO. 

5ri..P.Kulkarri, 
dvocEte, No.2593, 
Upstairs,E-block, 
11th ein, II StEqe, 
RE ja j jflE qe r, 
Banqalore-1 0. 

Sri.#.N.\Jenuoopele CowdE, 
AdvocEte,No. 8/2,Upsteiis, 
R.V.Reod,Op::BanqElore Hospital, 
BE ngE 1 ore-4. 

The P.istent Personnel Officer, 
Divisional Of'fice,South Central RIluay, 
Hublj. 

SUBJECT:- Forwarding of copies of the Orders passed by 
the Central dminitrafive Tribunal,Banqalore. 

-xx x- 

Please find enclosed herewith a copy of the 

0FDER/STFY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 09121993. 

(7 (  '7 Z- '\ 	- t_,'Y- 

DEPUTY RECISTRRl 
JUDICIFL BRNC4-1E5. 

g m* 	 vo 



I 
I. 	 CETR1L ADiILlSTdATjVE TRIBUiAL: 

APPLICATION NUMBER 846 OF 1993 

DATBIJ ThIS ThE 9Th DAY OF DECFiBE ,1993. 

iir.Justice P.K.Snyansuudar, 	.. Vice-Cnairman. 

SLilt . 4anaiu1ujsa 
W/o late iionut:iad i-ianif iiukkeri, 
Aced aiout 55 years, 
Boiler iidaer uSI Loco Shed, 
S.C.Railwuy, ilubli, 
iesidifl at diiandiwad Base, 
'iakandar Cuh1l,IuUij-560 020. 	 .. Applicant. 

(ny Advocate Sri. S.P.i(ulurni' 

V . 
fne benior Divisional 
iAecnanicuk riuirieer, 
Soutn Central kailway, 1ubli. 

Inc Asslstnt Personal Officer, 
i)ivisloni uffice, 
aoutn Ceìtral - ailway, 
liunli. 

The General 1anaer, 
Boutn Central ailway, 
Sec unuera 	 .. Neponuents. 

by dtanOin Counsel Siri A..Venuopal' 

nearu Shri S.P.ularni, learned counsel for the 

/ 	aprlici1t a iu a ri 	venu0opal, leai Aleu SLanUin Uounel for 

tneri1ways I propose to dispose off this application at the 

'1 
adasjon sua5e itself. herein tnere are two prayers - one 

f 
a direction to the respondents to dispose off a pendin5 

revision petition and the other is to direct payment of any 

outstanail-i6 Ones iie the Provident Fund, Gratuity, vChG etc. 

/ 	
etc. crcuiteu to t!e account of ilwiaiiiiiiad lianif since deceased 

any be ordered to oe paid to tne applicant without any loss 

of time. 



2. Subsequent to this application, the applicant save up 

the prayer seekinb  a direction to dispose off the appeal stated 

to have been subaitted by tue deceased iiiwself. That probauly 

is due to the fact tue appeal tied been disposed off during tue 

life tiiue of the deceased employee nimuself and a review or revi- 

sion 	petition huvin0 	been 	filed, 1 	an now 	told 	that there 	is 

no information touchina 	its 	fate. I 	an not 	coac:erned with the 

subse4uent beveloplilent beyond tue level of the Appellate Auttio-

rity. Apart iron tue fact tue appeal apr eur to kiave been dis-

posed off as could be seen frou tue order produced at 

Alinexure-n3, see:in a furtuer directiul to dispose off tne 

sane woulU nave been clearly superfluous. inat probably is the 

reason why tii apiicant soubat leave to 0ive up that relief. 

now what remains for consideration is only re.,ardinb payment 

of retiral benefits to thedeceased cplc who, it appears, 

was remuven iron service on trounda ot soe isconduct after 

one endiry nd ami order made at n1L1exure- 	dated 4-6-164 

from onicu al apeal was filed wuicim was Jso disposed off as 

per Annexure-3 confirmind tue findiva 01 tue Disci1 iiiiar 

.-lutnurit )  and affirnind tue penalt )  ii:osca. now all tuose 

are events of ctie past and they are not L isne in tais proceed-

1ii. me applicant wuo is tue widow of the ueceased eiipluyee 

wants tnat wuntever is due to ncr nusuanu towards retiral bene-

fits line pension, ICrd etc. etc. should be paid to her and 

tuere snouiu e a airection to ijaj liar those amounts immediately. 

.. Venuoala dowda submits tiiat tue department will do that, 

in Lint tue department will now conduct tue exercise of ascer-

tainin5  if any still due to tue deceased employee towards retiral 

benefits ann will ensure prompt payment of time samme to tue widow. 

I place on recoru counsel ' s SLdteiene as aforesaid and dispose 

off tuis application directind resouaermt-2 - Assistant Fersou- 
Ii 



-3.- 

nel Officer, Soutn Central Railway, kiubli - to ascertain, coiipute 

and quantify all retiral lenefits that will be still due to 

the deceased eiyloyee and pay the same to the applicant within 

3 months from the date of receipt of a copy of this order. io 

costs. 

Sd 

VICE-CuR1A1. 

AZ 
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SECTION OFFIC(fl 	
/ I  .rTRAL ADM;:( -.iVE TiSJAL 

LEiICH 
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Date I 	Office Notes 	 - 
Orders of Tribunal 

kY 	 (MA - 

27.4,95 

Called. Applicant and his counsel 

absent. Shri A.N.Venugop9j Gowcja for the 

Railway admini8tratjcn present. We have 

heard him. He says, that the requisite com—

Pliance with the directions of the Tribunal 

has been made and no contempt is com'mitted. 

We record his statement and drop,this contempt 

proceedings and discharge the alleged contem-.. 
ners. 	 - --. 	- - 

s4_ 	
I 

PJEPIBER (A) 	 VICE CHAIRPlA 

TRUECOPY -. 

9Jk cjf  
Central AdministratV0 Tribufla 

Bangalore Bench 

Banga lore 


